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�ीमती रिनी पाजिल (महाराषट्): उपसभापचत जी, मैं सवयं को इससे संबद्ध करती हंू।

�ी महें� ससह माहरा (उत्तराखंर): उपसभापचत जी, मैं भी सवयं को इससे संबद्ध करता हंू।

�ीमती जवपलव ठाकुर (चहमािल �देश): उपसभापचत जी, मैं भी सवयं को इससे संबद्ध करती हंू।

�ी शमशेर ससह डुलो (पंजाब): उपसभापचत जी, मैं भी सवयं को इससे संबद्ध करता हंू।

डा. जवि्लक्मी सािौ (मधय �देश): उपसभापचत जी, मैं भी सवयं को इससे संबद्ध करता हंू।

चौिरी मुनववर सलीम (उत्तर �देश): उपसभापचत जी, मैं भी सवयं को इससे संबद्ध करता हंू।

�ी अली अनवर अंसारी (चबहार): उपसभापचत जी, मैं भी सवयं को इससे संबद्ध करता हंू।

SHRI PALVAI GOVARDHAN REDDY (Telangana): Sir, I associate myself with 
the Zero Hour mention made by the hon. colleague.

Lathicharge and attrocities against peacefully agitating students of  
Central University at Allahabad

SHRI TAPAN KUMAR SEN (West Bengal): Mr. Deputy Chairman, Sir, I have 
a Point of Order. Please let the House be in Order. That is the Point of Order.

MR. DEPUTY CHAIRMAN: That is a good Point of Order.

SHRI TAPAN KUMAR SEN: Mr. Deputy Chairman, Sir, I think, you have already 
unwound my clock. Please take the clock back. Sir, my Point is, it appears that the 
Government of India has declared a war on students of Central Universities in the 
country. We have seen it in JNU; we have seen it in Hyderabad and now it is the 
turn	 of	Allahabad	 University.	 Everywhere	 University	Authority's	 office	 is	 being	 made	
instrumental to bring police inside the campus and beat the students to curb their 
peaceful, collective constitutional activities. If this is not an onslaught on democracy, 
then what else is it? The latest event is of Allahabad University on 2nd of May. 
The issue was that this University Authority in a most arbitrary manner made only 
online registration compulsory for entrance examination in the University despite the 
fact that in all other Central Universities there is a provision for both online and off-
line application. The VC is even refusing to give an audience to the democratically 
elected leadership of the Allahabad University Students' Union. Instead, through his 
OSD, he is threatening the President of the Union, Miss Richa Singh, and also other 
office	 bearers,	 of	 dire	 consequences.	 In	 this	 kind	 of	 a	 situation,	 and	 since	 there	 is	
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no other avenue to discuss and sort out, they were on a peaceful dharna before the 
office	 of	 the	VC.	There	 the	 police	were	 brought	 and	 they	were	 beaten	 up.	They	were	
brutally beaten up injuring several others. Now, they are being threatened that further 
disciplinary	 action	 will	 be	 taken.	 It	 is	 unfortunate	 and	 shameful	 that	 the	 VC	 office	
lodged an FIR against the students' leader for so-called rioting although it is VC's 
post which rioted on the students. So, this is the kind of situation that is going on. 
Probably, they want to teach the students a lesson. But, unfortunately, this country's 
history says where such arrogant lesson-teaching is exercised, ultimately that lesson 
goes back. Right now, Sir, JNU students are on hunger strike. Kanhaiya's position 
is	 very	 critical.	 The	 Government	 may	 come	 to	 sense;	 don't	 use	 the	 VC's	 office	 to	
curb the students' right and take care of the issues being raised by the students of 
the Central Universities including Allahabad and JNU where Kanhaiya is in a very 
critical condition staging hunger strike owing to the vindictive punishment Order 
foisted on the students of the University. For the sake of democracy, the Government 
must behave democratically in addressing the issues.

SHRI MAJEED MEMON (Maharashtra): Sir, I also associate myself with the 
Zero Hour mention made by my hon. colleague.

SHRI BHUPINDER SINGH (Odisha): Sir, I also associate myself with the Zero 
Hour mention made by my hon. colleague.

SHRI V. HANUMANTHA RAO (Telangana): Sir, I also associate myself with 
the Zero Hour mention made by my hon. colleague.

DR. T. SUBBARAMI REDDY (Andhra Pradesh) Sir, I also associate myself 
with the Zero Hour mention made by my hon. colleague.

�ी के. सी. त्ागी (चबहार): उपसभापचत जी, मैं भी सवयं को इससे संबद्ध करता हंू।

�ी िावेद अली खान (उत्तर �देश): उपसभापचत जी, मैं भी सवयं को इससे संबद्ध  
करता हंू।
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�ी अरजवनद कुमार ससह (उत्तर �देश): उपसभापचत जी, मैं भी सवयं को इससे संबद्ध करता हंू।

�ी गुलाम रसूल ्जल्ावी (चबहार): उपसभापचत जी, मैं भी सवयं को इससे संबद्ध करता हंू।
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चौिरी मुनववर सलीम (उत्तर �देश): उपसभापचत जी, मैं भी सवयं को इससे संबद्ध करता हंू।

�ीमती जवपलव ठाकुर (चहमािल �देश): उपसभापचत जी, मैं भी सवयं को इससे संबद्ध करती हंू।

�ी अली अनवर अंसारी (चबहार): उपसभापचत जी, मैं भी सवयं को इससे संबद्ध करता हंू।

�ी शरद ्ादव (चबहार): उपसभापचत जी, मैं भी सवयं को इससे संबद्ध करता हंू।

SHRI ANAND SHARMA (Himachal Pradesh): Sir, this is a serious matter which 
this House needs to deliberate upon and the Government has to give an assurance.

Injustice meted out to lakhs of people at time of establishment 
of Bokaro Steel Plant

�ी संिीव कुमार (झारखंर): महोदय, बोकारो सटील चसटी पला ंट पहले पस्ल क सेकटर कंपनी 
के तौर पर 1964 में सथाचपत हुआ, परनतु 29 जनवरी, 1965 को सटील अथॉचरटी ऑफ इंचरया 
में ससमम चलत कर चलया गया। वहां की रैयतों से वादा चकया गया था चक बोकारो में 10 चमचलयन 
टन इसपात का कारखाना लगाने के चलए जमीन की उचित कीमत, पीढी-दर-पीढी नौकरी, 
अचछे पुनवयास के अलावा अचछी चशक्ा, चबजली, पानी एव ं चिचकतसा की सुचवधा उपल्ध कराई 
जाएगी। ऐसा वादा करने के बाद इसके चलए करीब 29,827 एकड़ जमीन का अचध�हण चकया 
गया। इसके कारण रेढ लाख से जयादा लोग चवसथाचपत हुए, कई गांव उजऱे, साथ ही जंगल 
एव ं गैर-मजरूआ जमीन भी इसकी िपेट में आई। इसके कारण चवसथाचपत इस पला ंट के चलए 
बरबाद हुए, उनहोंने अपनी जमीन खोई, अपनों को खोया और अपना गांव उजड़ते देखा। इसके 
चवपरीत BSL ने इनकी जमीन का भाव कौचऱयों में लगाया और हजारों चवसथाचपतों को मुआवजा 
एव ं वादे के अनुसार नौकरी नहीं चमली। चशक्ा, चिचकतसा, पानी तो दूर की बात रही, चवसथाचपत 
एव ं उनकी पीढी कई दशकों से अपनी जायज मा ंगों को लागू कराने के चलए दर-दर भटक रहे 
हैं एव ं आंदोलन कर रहे हैं।

महोदय, सरकार एव ं BSL की वादाचखलाफी एव ं अनयाय के चखलाफ उनकी लड़ाई सु�ीम 
कोट्ड तक पहंुि िुकी है एव ं सु�ीम कोट्ड ने Steel Authority of India vs Deby Lal Mahto 
and others, Sr. Appeal No. 1774/2008 में कहा है, "It is now high time to put an end 
to the litigation. It is an admitted fact that the project was completed way back in 
1966 and even after more than 40 years of completion of the project, people, whose 
land was acquired for the purposes of the project, are still litigating for employment."

महोदय, BSL के चवसथाचपतों की समसयाओं के समाधान के चलए 2012 में झारखंर चवधान 
सभा ने एक सचमचत का गठन चकया एव ं इसने इस समबनध में एक चरटेलर चरपोट्ड भी दी, परनतु 
चवसथाचपत आज भी उचित मुआवजा, नौकरी एव ं सरपलस जमीन, चजसका अचध�हण चकया गया 
है, उसकी वापसी के चलए आंदोलन कर रहे हैं। महोदय, 2011 में CAG की चरपोट्ड को पार्लयामेंट 
में टेबल चकया गया, चजसमें पता लगा चक BSL CSL fund का दु�पयोग हेलीकॉपटर hire करने 
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